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SHRI VASANT SATHE: No. This
is Mr. R. N. Kapoor, Chairman of
MOIL. He purchased shares worth
about a crore end now he wants to
pass off those shares. Thig-is what
the report says. I am glad the hon.
Finance Minister is here. The hon.
Minister for Mineg is here. The paper
says that this proposal was approved
by a committee set up by the Finance
Mumstry and Economic Sub-Commit-
tee, The proposal was to gell the
shares of this R. N. Kapoor, Chair-
man of CPMO company. They held
40 per cent ghareg in MOIL and these
shaies it is alleged were purchased by
this Mr. Kapur ang he made a propo-
sal 1o the Goverriment that his shares
should be purchased for 80 lakhs.
The paper says that this proposal
was cleared by the Finance Ministry.
Then 1t says that this matter was ex-
posed when the Government found
that the value of the shares today 1s
hardly Rs. 10, and what was intended
to be bought for Rs. 80 lakhs would
not in the market fetch even Rs. 10
lakhs. When this was found, the
Mimstiy took their hands off this deal
and said, hold i1t up, we will examine
it, This 18 what happened. My ques-
tions are: Who made this proposal
first” I want a thorough enquiry.
Who 15 this R. N. Kapoor who is situ-
ated in London? When the CPMO
holds 49 per cent of shares and the
Government holds 51 per cent of
shares why did they not offer them
first to Government if they wanted to
sell? So I want a thorough-enquiry
to be made in the matter. Who
knows, if this deal had gone through
the Government would have paid
Rs. 80 lakhs worth jn foreign exchange
for shares worth nothing. Let the
hon. Minister thoroughly enquire into
this matter and come out with a state-
ment. I am interested in this matter
because 1 come from a region where
the manganese industry i3 located.
The hon, Minister may take time but
let him say he will come out with a
statement.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
We are seized of the matter. Engui-

£ Y

11es are being made. But the whole
stary 1s still to be revealed and there-
fore it will take time, I will make a
statement,

1524 hrs,

STATUTORY RESOLUTIONS RE.
DISAPPROVAL OF ORDINANCES
NOS, 7 AND 9 OF 1974 AND COM-
PANIES (TEMPORARY RESTRIC-
TIONS ON DIVIDENDS) BILL—
contd,

MR. DEPUTY SPEAKER: We re-
sume further discussion of the Statu-
tory Resolution moved by Shri R. R,
Sharma. Shn B. V. Naik.

SIIRI B. V. NAIK (Kanara) Mr
Deputy-Speaker, Sir, I have gone
through thig Bill. The  principal
point which I would like to raise as
4 point of clarification, will be in
regard to the provisions of the Act
which says that the applicability of
the dividend restriction Ordinance
which 1s now going to be converted
into a dividend restriction Act, as far
as companies are concerned, is this.
We have categorised here in Sectiom
3 (a), (b), (c), (d) and (e) certain
compamies. I wonder as to why
these companies have been included,
for example, ip regard to Section
3(c), the Indian Company Whase
business consists mainly of the cons-
truction of ships or in the manufac-
ture or processing of goods or in
mining or in generation or distribution
of electricity or any other form
of power, we find that most of
the companies connected with the
generation of electricity are in the
public sector—they are either in
the State sectors or they are
in the Central Sector by them-
selves. Secondly I have also gone
through the number of companies
which we have here. There are a
number of them which we have in
the public sector and in the private
sector. They are fairly large. As on
30th September, 1873, we had 36,627
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joint stock companies who had an spent ag a financial outhy. in regard
aggregate  paid-up capital of to this Bill and its imposition much

Rs, 5,422 crores. Out of this, we find
that those companies which fall in
the category of public sector com-
panies come to 412 having a paid up
capital of Rs. 3,041 crores. As against
this, we have got 36,115 companies
under the category of private sector
companies. All of them putting to-
gether have a paid up capital struc-
ture of Rs. 2,380 crores. The propor-
tional distribution of the paid up ca-
pital structure at least between the
public and the private gectors seems
to be that it is in the proportion of
ahout 30 to 28—even to even. 1
would like to know from the hon.
Ministes as to what will be the appli-
cability of this Ordinance or this
particular Bill which is going to be
enacted soon in regard to the public
sectur undertakings in our country
which are public limited companics
numbermg 135 and 237 private limi-
ted companies. Al] along dividend or
the proritability in the private sector
has b an indicator to the perfor-
mance 10 an extent that the under-
taking which has been functioninz
successfully shows results in surplus
or, whut we call, a profitt The same
could not be true as far as our public
sector companies are concerned. 1
would ke to know here that when it
s a question of the suving of resour-
ces of these undertakings, the total
amount, accordihg to the siatement
made by the Minister of Fin ance
yesterday is this The resources thst
would be saved as a result of imposi-
tion of this law on these undertak-
ings would be to the extent of Rs. 60
crores. 1 am certaln that the calcul-
tions that have been made will be
confined only to the extent of Rs. 60
crores that the savings or in other
words the fluwing back of the un-
distributed profits into the working of
an institution will be to the extent of
Rs. 80 crores. If this legislation is
put in operativn for the period that
hag been stipulated in that case I do
feel in spite of the fact that only a
lakh and odd rupees are going to be

of which will be by the Ministry of
Company Law that a lakh of rupees
cxpenditure ag against a sgving of
nothing at all to the exchequer as
such whether this amount instead of
being siphoned back into the under-
takings themselves if it had been
credited in the form of a fund or if
it had been credited in the form of &
fund which could circulate and on
which amount the State or the Com-
pany Law Department or the Minis-
iry of Finance would have rertain
amount of conirol whether this money
would not have been better utilised.

1 would also ke to know as to
whal would happen at the end of two
years, I am not clear about it after
gomng ihough the Bill. We have
now placed a limit and the gmount
gets re-cycleg back into the parti-
cular yndertaking but what will hap-
pen after two years whether it will
vy hack to the share holders for be-
g distributed as an accummula.ed
money or whether it will be perma-
nently  flowed back.

Here is a word which I would like
to say and that I do not think will
be very platable that dividend of the
private sector undertakings—only
2,000 have been identified which will
be coming within the net. Thig is not
a tax net. This is just giving back
to those people who earned divi-
dends—have ccased to be a source of
income or a source of livelihnod
either for the stock-holders or as our
hon {riend, Mr. Mody, put it  the
widows sevings and the savings ot
such other people, Sir, most of the
stocks today are maniputed a few
people who are in a position to cor-
ner the shares. Nor can we say this
any more serves as a souruce of
security or life-savings or pensioners
investment. Under these circum-
stances dividend has progressively
ceased to be a source of income or a
source of livellheod or have anyone
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of the beneficiary qualities which are
attributed to it,

But the eources of income from
these private concerns are either to
the purchase decision or in the form
ot hidden reserves or excessive de-
preciation or  undisclosed ' profits.
These are the sources where the funds
of the private sector are gefting stuck
today. I think until and unless we
are able to have a better costing
system and a cost audit saystem in
renpect  of  the private  sector
undertakings, we shall not be wmn a
position to do anything. From that
point of view, this pertaing more to
the Department of Company Law Ad
ministration. The total number of
concerns in which cosy audit was
done out of 86,000 concerns, during
the period from Ist April to 30th
November, 1973, was only 37, The
cost audit reports were available n
them which means one per thou-
sand As Jong as the purchase deci-
sions as well as the sale decisions
vest with the munaging directorg or
the managing agents, there is no point
1n Boing after only the tip of an
ice-herg. Not much will be served
Ly going after the tip of an ice-berg.
because the major gaving factors will
not have been taken care of by that.

However, T welcome this, in spite
of the dismal review that was aptl,
quanted yesterday Shri R. R. Sharma,
as it has been reported in the Econo-
mic Times, that this will not &ave
much. But still in principle, even
though Mr. Baneree did not agree,
it amounts to a profit-freeze, a sort
of principle of equity whereunder
the people who own the stocks, the
capital-owing group of people will
have sacrificed something, similarly
the wage-earner would have sacrificed
something; a natural sort of parity
between the owners and workers can
be establisheq only through this.

SHRI PILOO MODY (Godhra):
What do the Ministers sacrifice?

SHRI B, V. NATK: The Ministers’
sactifice i3 involved as in the case of

242
Bill

any ovne of us here, in the higher

prices being paid due to the

inflation ...

SHRI SOMNATH CHATTERJEE
(Burdwan): This ig the most atroci-
ous pilece of legislation.

SHRI B. V. NAIK:
not atrocious.
preces of

It is not. It is
Thig is one of these
legislation in jespect of
which  particularlv {irom Members
like Shri Somnath Chatterjee and
Blui S, M. Banerjee 1 expected &
compliment for a change, becaus:
this 18 one of these which at best can
be.

SHRI SOMNATH CHATTERJEE:
If the other ore is withdrawn; we
shall support L.l

SHRI B. V. NAIK: I do not agree
oi: the question of horsetrading. This
ix the first legislation, a progressive
me in which there are certain curbs
being placed in regard to the return
that iz being given in capital, parti-
culatly 'in regard to the unearned
income from capita] there are certain
limits being placed on that.

I do not understand the classifica-
tion of the companies to which this
measure would apply I am leaving
out the eighth category. I am con-
fining myself only to companies eng-
aged in construction of ships or in
the manufacture or processing of
poods or in mining or in generation
or distribution of clectricity. Ag far
company law is concerned. there is
no classification of companies on the
basis of the businesses which they
undertake. Take, for instance, manu-
facture or construction of ships. We
have all public sector undertakings
o1 shipyard all along the cost. I do
not see how this measure can apply
to them, unless it is intented or it is
presumed otherwise, how doeg the
construction of ships,—with the
Cochin shipyard being what it is,
Haldia still coming, the next shipyard
not decided,—yield anything in the
country. They are all in the public
sector. Under the circumstances, I
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have not been able to understand the
wisdom of this categorisation,

1 would be failing in my duty if 1
do not point out that as long as the
public sector does hold a very big
amount of the capital structure of
the incorporated bodies and as long
as we do not make them productive,
we will not be able to bring about
the transformation we wish. Here
may | also urge the old point once
again that the public sector under-
takings, whether they are incorpora
ted bodies or otherwise, will have tuv
be made accountable in some form
or other and for that thig is the
proper forum to discuss it at length
and see to it that each one of them
functions, first according to its capa-
tity and then functions in such a
way as to result in profitability. I
welcome the Bill.

Wt oy foow  (aiWT) wew
qgrEy, § wwedl w1 AAEA FT § AT
i fagas @1 fa g wwar g
A wegaT wn @ e o fadas &
W P X AT OF A H 75 FAX
wqar ) fedree & w7 § Ty amr, @@
% fear omdan WX F99 %1 S8 gRTe
AT F1 THH qywr e | {Y a9t ¥ gy
R e A FAT @@ | A% TW
® YW EFT ST WIETOT AW 9T w40
WH g AT § T 9 qW war §
TR A 1T faey vt 7 faegwr e
o fear &1 % W S ¥ W=y
gl qRaTETO WU EeE Faad o
ofifey ®1 w17 g e AE & qui
TR | 7 gaT F e Y F T g
3 T Q¥ T G we § g
forrfy w2 wmrrards & wm frgr Wi
ST a7 A Gur qr—=rd w1 dan
wdi ®hw w1 dar agr v fs sfet,
gTer ¥ wfaa) Wi AwTargl w1 gar
§—3¢ & ) oA W m e T A
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w8 wefagi arT oy § I war
I qre zver wife & & 400 wue §
(et ot wgr wmar &)1 o
#ro #to 9 ¥arw 200WaT § 1 WX
Zept-qg WY ZiET WY T §—rah
I qrE 200 WA E | WA A6 ITH
F aw ¥ wiew  fedde & o § o
wiferd ¥ 3,440 wQ fired @, Qo
o o ¥ 2,400 Wy frod ¥ Wi
ZET FY AT X 3 gorT Ty fred @)
g Femwx 9T WA gt
8,840 TIqT g oY |

oY afYo &fYo praw : ¥ ¥T wTH F@
q7

Wt wy food: oy ferd @
wrEHi § 1 gREEd & el W ww
T AT B T/ T IEWT IFIA WA
SR W ITHT QIETAT WTAEAY
8,840 wyaT HA Y| WA WY ¥
fedreve oirsr 1 wav Adtor ¥ or w@r
&7 guY ogd zrer wifend § oF dax
9T 8.6 Fo AT T Qo HYo #Ye ¥ 12
¢ foerdr & WX o) & w15 70
fred 7)1 s fediiy dior & wg erer
wfe& ¥ IAw) ¥ 4 WA Frew
To o e ¥ § 7 vy fedtdw v
®IX W1 & ITHT 9. 60 Fo fAAT |
gw faareT ower wwwl W g
8,840 &UT ¥ W& WHT 3,720 WAT
v et | & aopw oy & e ag oW
B, wfre T dw F Q)
R 7 7 @Y WQ # wreit ¥ 4 @Y
T ¥ %2 g gy &1 F v fedaw Wy
e v ¥ fag Fare § and fe frer
Wi, ST WY, wd el o Wee-
T Wt ey ¥ et e & wdt
¥ forg T @) .7 | ey e it YRk
forg dare €Y a1 A § o e gadw
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w ¥ fag Aarey | AfeT W Ow @i
et weman o o & | aw afy W O
& o 9, Ereha w Tred & T I
oY Ferore, Farard WY e W § I
s R S T Fm T SR )
v v & fe e w & afg &
g W ot ey et § ag AR w
wa, o wrows s F aw O
wepTe YW1 W< g W I iy
wir Afew & ST g § T STy
g7 g F wEe I @R ?

% &1 W TRIATIE 2 §
Faw A 7T W A

Prices shoot up wn Bombay

Piices of all essential commodities
have shot up by 10 to 30 per cent
in the past three weeks making
life more difficult for the poor man
and less comfortable for people in
the upper income brackets—reports

UNI By far, the biggeat increase
has been in the price of groundnut
o1l which jumped from Rs. 8.80 to
Rs. 1130 per Kilo, an increase of
28 per cent. The price of refined
groundnut o1l chot up to Rs 16.75
per Kilo trom Rs 1425, a rise of
21 per cent.”

ot @ W o wravaw St &
TR e wgr T 41 Ay & o A
wgar § ot & 7 P oo &
IR, ..

SHRI B. V. NAIK: You are speak-
ing on dividends or on yield? You
say he 15 an old man. He might have
invesied years before. He may be &
hypothetical old man,
G foaar yRwne foar, ag o @1
AT |

ot wy fowrd : 7y ¥@ PR W
& o wy % ¥ oo wwr @0 gré-
arafere wit § |

MR, DEPUTY-SPEAKER; How can
be be hypothetical?

Bill

SHRI PILOO MODY Many of these
nypothetical olg men are ahve

MR DEPUTY-SPEAKER [ would
hke to know whether any man can
be hypothetical A man may be
hypothecated but not hypothetical

o Gwre (T2 dexleron) @ A e
il w1 arar g1 wy fred ot &
sar gare fear @ &% 44 & am
gy oft &1 & woey Forefy % semaa
s i S

Wy fed ;& w0 dwIw WY
arT AT wrgen g fF s A AR @
1 g fear @

UF WIGHT FT T T W4T § TEH
IHT A aRdre & & | gEh odw w
da1 7t phfag omet fomm gf ot
TAFEAAT |

& & 77 =g @ a1 fr sy fg
7€ T Erar @ & | v wwhr ofr
A F ogd & ohnfom e w1 oW
wW 93 @1 9T |

fam % (st amETY wO)
fmr afgd |
MR DEPUTY-SPEAKER It is not

necessary The jumior mumster has
taken note of it

oft oy ford & Gam w1a X qwAT Y
fir oraTa ¥y ¥ wed ag o A 9w &

i A sgm wgd fr -
e @ ¥ o s T}
Wt ¥ & g, Por Fow ag
TqRT WA &, ST AT W gy ?
& &9 ¢I9W W & Wi e
WA & e WY fire T §, YEiey deg—
v oft FH AT | T T T gd-wrew 08
T §7 W W ¥ e ger @
W ¥ W fafe ¥ TRfde
¥ W & g wwfawr wwr oit 97 W
#aw wgr T f5 99 TemEw A §
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AT F¢ HNg 1 7 W FAA B
wk wEeT aAd & Wi T T A &
& 7 A § W T o FAA X a-A N
EHAY | T AT BT F G T WIAT B
frar @@ (vwaqa) s meqor e
W BIE FC T 3T AT ST Y
Felr aga o gifs gf, a6 frev 9
it &Y JAY | IMeTA WA, WT ITAY
& e el o %Y s Zioge gt gk
s o & X wgraraaT g gwr | wE
g A A T fr 37% o w=frarar
AT ¥ RN §, 39 w1 waAw q@r
8| gafqe Fsgrwr wrgw &S gifmare &,
T WY IGT FT S1F FC Y 78 & AN
I F oI INLETE

_ safaa & ww w0 SR wwa ad
A1 A §, Al & ag Aetac Tww g
fFaa ga 7 ¥ %I wow wq ¥
wiaed w @ At §, werfer @
® wwadt ww I ae §, Tm-
a7 fa 16 1 70 w67 ardi § s A
alig wm g WY Ao §mog
& 7@ 7ef 1 &, A1 vy fedaw w0
wqf wifwar @ ? gafao & dat wgrea
& wgar fs grevfs § sewrm &t &
WL AN TER F@ §, T H IEL
fema w3 I g § o1 ara %t &,
I & MA 9 g9 fagws w1 qama
qY W WL,

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, thig Bill has been
introduced more for the purpose of
trying to tell the common people of
this country that $his Government
1s not against the poor people alone
but they are also sometimeg thinking
of taking steps against the rich people.
In my view, it is a very crude form
of deception which ig being commit-
teq on the common peoole and the
struggling masses.

248

The total amount of money that wik
be retained by certain companies in
this count will amount to about
75 crores per year; in two years it will
be Rs 150. What will bappen to
these Rs. 150 crores which will be
compulsorily left in the hands of
the companies? What will be the
effect of the withdrawal from circu-
lation of this money from the people
who would get it? It is interesting
to note that 74 per cent of the divi-
dends are distributed by 293 compa-
nies,

Therefore, 203 companies, large
companies, which are distributing 74
per cent of the total dividend, will
he required to distribute a lesser
amount by way of divident. Qut of
fiiese 292 companies 200 companics
have been paying considerably higher
than 12 per cent dividend. What is
the result of this” These 200 big com.-
panies wall have in their hands about
Rs 60 crores of these Rs 75 crores.
Sp far as medium or small compsnies
which really require funds, who are
starving for funds, for liquid capital,
so far as they are concerned, they will
not get any benefit out of 1t because
very httle amounts are being distri-
buted by them, which could be 1e-
tamed by them under this Ordinance

So, what is very important is what
thege large companies will do with the
additional funds that will be available
in their hands No provision is made
in the Ordinance or in the Bill as to
what will happen to these additional
funds. So far as the Aditional Emo-
luments (Cmopulsory deposit) Bill
1s concerned, it provides for the im-
mobilisation of Rs. 500 crores every
year., That will remain in the coffers
of the Reserve Bank, accruing interest
to the deposit to the people who will
ultimately get it. But, so far as thia
measure is concerned, certain big
companies wiill have additional re-
soyrces in their hands without any
direction as tp how to utilize it for
any productive purpose. It ig im-
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portant to note that there is no com-
pulsion.

1557 hrs.

(SHRI VASANT SATHE in the Chair)

It is also important to note that
most of these companies which will
have additional funds in their hands
are concentrated in the non-priority
and non-core sector. Therefore, there
will be about Rs. 50 crores of addi-
tional funds in the hands of big com-
ponies which do not require them for
the purpose for carrying on their nor-
mal business as such, which are pri-
marily in the mnon-priority and non
core sector, with no compulsion about
their investments.

So far as companies which are ma-
nufacturing cement, fertilizer or paper
arc concerned, they are not distribut-
ing dividend at rates higher than what
15 specified now. So. those companies
will not have additional funds gene-
rated as a result of this Ordinance,
Therefore, those companies which are
perpetually in need of funds will not
get any benefit out of it and the pri-
ority sector will not get any benefit
out of it Also, there is no question
of it resulting increase in agricultural
income or agricultural production in
this country. So far as medium com-
panies are concerned, they do not get
any henefit out of it.

There may some fond hope in the
Finance Minister that these big com-
panies will utilize these funds for the
purpose of expansion or diversification
Suppose a big company retains Rs. 5
crores of additional funds in its hands
because of this measure If the eco-
nomic condition of this country im-
proves after two years, which is veryv
unlikely, this restriction will go and
they will be entitled to declare a
higher rate of dividend. What sorl
of expansion or diversification zould
they do with these Rs. 10 crores? Be-
cause, after the expiry of two years
there will be no necessity of retain-
ing these funds and the companies
would prefer tn declare higher divi-
dends and keep. their shareholders
happy and statisfied. Therefore, there
is no hope that the amounts which

will be generated in these two years
will be utilized for expansion or
diversification of industries by big
companies which will retain this
money ip their hands.

16.00 hrs.

There 18 one theory which is pro-
pounded that if the companies have
larger amounts in their hands, they
will not go to the banks for bank
credits, It 1s very well known that
the banks do not give long-term cre-
dit facilities Even the nationalised
bank, are not giving long-term cre-
dit facilities of large amounts to any
business houses Therefore, the com-
panies which will retain thesc funds
will not be thereby precluded from
going to the banks for bank credits.
Becavse the banks do not give long
term credit facililics, ihese money
will be ufilised for increasing thei
working capital, the liquid amounts
iy thenr hands

Now, Rs 10 crores. instead of being
utilised for the purpose of any deve-
lopment expenditure by the companies
or fo rexpansion of their working
warkinr capacity will be utilised for
their working capital  Therefore.
when the companies will have larger
resources as liquid capital in their
hansd. they cannot possibly achieve
any cf the supposedly intended objec-
tives of this legislation, namely, it
will have an anti-inflationary effect

So far as the calculation of the net
profits 1s concerned you Rindly see
how {he Government's mind has been
working I cannot help agreceing
wholly with Mr. Madhu Limaye when
h¢ said, probably, the Finance Minis-
ier had no hand in this. A thought
less measure wag issued in the garb
of the first Ordinance and, when the
preposterity of it was realised, I believe
1 do not know, I would like to stand
corrected--it was amended by an
amending Ordinance. Probably, this
has reached a pinnacle of the thought.-
lessness of the Legislative Department,
Within two or three days, they issued
another amending Ordinance, Whether
the Legislative Department is func-
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tioning properly or the head-office is
functioning properly, it is very diffi-
cult to ascertain.

Sir, the 1eal intention of this legis-
lation has been to come out to show
to the people of the country at large
that this Government has immobilised
or impounded about Rs 500 crores
every year from the commop people,
from the wage earners, whose real
income has become reduced to almost
nothing because of inflation, and they
have also tried to immobilise Rs. 75
crores from the rich people.

There is another point which is very
important. Ag Mr, Limaye has rightly
pointed out and stressed, how much
of this income is being utilised by
What will happen to them on the re-
ordinary people and common people?
duction of the income with the price-
1is~ going on” These Ordinances have
become only paper Ordinances. This
has no real effect on inflation. What
will happen is that with the rising
and galloping prices, so far ag these
people are concerned, a large number
of them depend on dividefit income
on their investments made and, there-
fore, this will not in any way act as
un anti-inflationary measure. So far
as dividend income is concerned, over
85 per cent of the dividend income
goes to individuals whose earning ca-
pacity is over Rs. 25,000 per year. I
am quoling from one of the very well
known economic journals So far as
these people are concerned, those who
have large incomes, they are not
going to spend this momey. But the
remaining 15 to 20 per cent of the
people who depend for their livelihood
on this dividend income will be subs-
tantially deprived of it There is also
the question of loss of money value,
‘Whatever amount 50 per cent or even
lesser they will get will also be reduc-
ed 1n value with the galloping inflation.
Theretore, this Bill has not been
conceived for public benefit, This has
not been conceived to achieve any
anti-inflationary tendency. Thig has
been conceived with a view only to
creating a deception in the minds of
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the ordinary people that this Govern-
ment ig also supposedly against the
rich people.

Now what'is the position of the
economy in this country? So far as
investments are concerned, they re-
main stagnant for the last almost ten
years. There is growing unemploy-
ment; on this aspect there cannot be
any dispute, I am sure. So far as the
overa]ll industrial ang agriculiural
production is concerned, there has
been no improvement. So far as the
population is concerned, 50 per cent
of the people of this country live be-
low the poverty line. With the slowing
down of the development expenditure
in the public sector to the extent of
Rs 400 crores, the conseguences are
ohvious; it is slowing down the prog-
1ess of the country. There will be
less and less employment opportu-
nities. The common people are not
getting any benefit. You are slowing
down the developmental expenditure
to the extent of Rs. 400 crores in this
couniry, You are not assuring any
larger expansion in the private sector.
It appcars that you cannot afford to
touch the big people. Your real target
1s the smaill people who depend on
this income for their livelihood. It is
a sort of soft-pedalling the working
cless people of this country who will
be seriously affected by the provisions
of the next Bill which you are threat-
ening to pass, if I may use that ex-
pression. That is why I started, and
1 also end saying that this is nothing
but a crude form of hoax played on
the common people of this country.

Sir, 1 oppose this Bill.

SHRI D. K. PANDA (Bhanjanagar):
Mr. Chairman, Sir, the present Bill
has been declared as an anti-infla-
tionary measure and it has also been
said that it would reduce the pricee.
We are not going to achieve the so-
called two objectives in reality.

So far as the measure restricting the
distribution of dividend to 33.33 per
cent of the net profit of the company
15 concerned, I would point out what
some of the great economists of this
country have said It is a big hoax
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played on the people of this country.
Mr. K. Janardhana Rao has said that
this is a device invented to justify the
cut of the DA and bonue to half of its
increase after July 6, which erodes
directly the food-plates of nearly 20
million workers and employees and
four times the number of their de-
pendents. I would like to say cate-
gorically that this measure does not
restrict the income position of the
shareholders.

Secondly, I hope, the Finance Mini-
ster will definitely agree with me that
it is not at all a cut in the profits or
super profits of those monopoly houses.

Thirdly it does not check even to a
little possible extent the profits of
those profiteers, black-marketeers etc.
dealing with black money. Absolutely
it does nothing to check these things..

One eminent economist says that
the dividend ordinance favours the
monopolists who own more shares 1n
ong Or several companies, as against
smaller capitalists. There is no limit
placed on dividend income; Tatas
and Birlas and their silk can take
twelve per cent dividend from as
'many companies as they have. On
the other hand the smaller capitalints
with share in only one company have
to be satisfied with the twelve per cent
from single Companies. 1 want and
answer lo this aspect which has been
enunciated by an eminent economist.

Now I wish to refer to something
which has been highlighted by the
Reserve Bank of India in its bulletin
In a survey they found that 209 com-
panies out of 3772 are going to be
affected. The Economic Times said
on 16th July that the number of com-
panies affected by the ordinance is
merely 105 only. Of these 82 were
covered by 12 per cent limit gnd the
remaining 23 are covered by the 33.33
per cent limit. The question is whe-
ther these measures are taken to check
inflatlon to any extent. My view ia
that it is not being achieved. This
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will again be flouted and sabotaged
by the capitalists and you cannot
immobilise anything. The big Mono-
poly houses will artificially depre-
ciate their profits. This is what hap-
pens. There is no coft audit system
there. In the absence of cost audit
wsystem capitalists manipulate things
in such a way that the cost goes up.
Profit elements as a constituent of the
cost had been steadily raising indus-
try and this is one of the important
causes of this inflation. So, immobi-
lising any part of this money is mot
going to come about. Mr. Chavan
cxpressed the hope in the Consulta-
tive Committee that the fund would
be available for expansion and to
diversify production, and that, to that
extent, dependence on bank credit
will be reduced. Is there anybody, I
ask, who takes these things seriously;
1 don't think he will himself take it
seriously. He has been expressing his
hopes several times I need not take
up the time of the House by referring
ig those hopes He said that excess
profits will be turned into reserve
which in turn will be transferred into
bonus shares notwlthstanding the res-
trictions now imposed on the fre-
queney of issue of bonus shares.

Whether such excess profits would
be available at all are in doubt, These
are some of the doubts A doubt has
perhaps been expressed alsp by seve-
ral economists After this very many
things came tp light. We find innu-
merable articles that are coming. They
are really patriots. Therefore, I feel
that this is a hoax because the ordi-
nancc that has been brought by Gov-
ernment is g war against the work-
ing class. They imobilise Rs. 450
crores from the wage earners by im-
pounding the increase of D.A. Defi-
nitely the war is against the working-
class. Therefore, while opposing this
Ordinance against the working class, I
would only say something concerning
this particular aspect. I want to know
what is the basis of this Ordinance. It
has been pointed out by one great
economist Shri Boudhayan Chattopa-
dhyay. He has pointed out what is
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basically wrong with our Prices and
Incomes Policy? 1 quote:

“The Prices and Incomes Policy”
has been a fashion in the west,
with the Tories, the Gaullists and
with the L.BJ. Nixon cohort for a
decade now. Among a section of
western economists the wage-push-
and-pull theory of Inflation has been
the fashion since one of them pro-
duced the fatuous....PhMlips curve
which discovered a wonderful gim-
micky coefficient calleq the positive
coirelation between  wages and
prices.

“From this came the policy-pres-
cription. Tp prevent prices from
1ising, wages must be pegged"”

On the one hand this is a hoax—this
Ordinance is limiting the dividends—
to hmit the dividend and on the other
hand, simultaneously this is an attack
on the working-class—an attempt to
mmohilise their wage earnings there-
by depriving them of their essential
commodities which they would have
been in a position to purchase. There-
fore. what I want to say is this. There
must be » radical change brought
about. For that purpose 1 would re-
mind the Goveinment and the hon.
Finance Minister to take all 1hese
suggestions into consideration which
can really bring down the inflationary
effect and bring down the prices.

You want only Rs. 500 crores. Take
the hoarders, the big landlords in the
rural sectors. We have also got these
people in the cooperative sector. They
are dominating in the cooperative sec-
tors too. ~ But, Rs. 450 crores by way
of arrcars have not been, paid by
them. These have to be realised.
About Rs. 30 crores in regard to elec-
tricity charges have to be realised
from them; Rs. 146 crores have to be
realised from the aluminium industry
and Ra 400 crores from the farmers
have to be realised as dues towards
electricity to the Electricity Board.
They are rich farmers. There are
dues of Rs. 833 crores which include
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arrears of incometax and also penal-
ties. I can cite many instances, But,
for want of time, 1 am unable to do
so, Have we made any attempt to
recover the dues from these tycoons,
these monopolists, these Roarders and
blackmarketeers?

Unless there is a political will and
some structural changes are not made
we cannot collect. So, this wage
f1eeze ordinance should be immediate.
ly withdrawn so that you can get the
cooperaiion of The people who are hit
by the inflation. There ghould be im-
mediate demonetisation and nationali-
sution of essentlial industries like
sugar, vegelable oils, cotton textiles,
ete. so that private profiteers dpo not
play with production of essential com-
modities to mint money and inflict
misery on the poor. There should be
wholesale foodgraing trade takeover
and distribution of foodgrains through
shops at all industrial units and depats
in village under popular committee.
The peasant producer should be gua-
ranteed a remuncrative price. Specu-
lative credit by banks and financing
institutions should be totally prohibit-
ed Stopping of all non-development
advances to State Governments, Realis-
ing from the Stales and the rich
landlords and kulaks of bank gdvan-
ces, arrears of irrigation etc. amount-
ing to several hundred crores. Stop-
ping all overdrafis to State govern-
ments which are issued for nothing
bui fraudulent construction schemcs
to hencfit big money interests in the
cities.

Finally. I will say come with ihis
limited dividend ordinance and with-
drew the ordinance on wage freeze
aend only then thig can be supported.

s wivee faw  (veT@ATR) ¢
werafr off, & w8 @ &7 § 5 g
aTea %1 9 vw Frdws v qew ¥ @y
wrfg, ag ow faodw faer &1 faicw
R w7 6 opent &Y o weaRw ey
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HAGT FIA ZTANAC AT AT FLAT
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SHRI P. G. MAVALANKAR
(Ahmedabad): I am prepared to
accept the fact that Government's
anxieties on the problem of the na-
tional economic crisis are genuine. [
am also ready to agree that the homn.
Finance Minister’s intentions are hon-
est ang well-meaning. Yesterday he
ridiculed some of the Opposition criti-
cism when people on this side refer-
red to what is called the package and
said ‘if you can see the package, see
it; if you cannot see it, do not see
it” I am prepared to be one of those
who are willing to see the package,
but that package must at least gradu-
ally be unfolded. If the package re-
mains packed ang if the community
at large is going to be hit, particularly
those who are fixed wage-earners,
middle class people, and if you are
going to leave out certain people who
need to be taxed and punished much
more than the rest of the community,
if that is what is going to be the
meaning of the package proposals, I
am afraid not only will the package
proposals not be unfolded, but it will
only mean keeping the community,
particularly the middle classes, restric-
ted to undesirable restraints on their
spendings angd on their general living.

Sir, the Finance Minister's objects
are to seek to curb consumer spending
and promote savings and that is why,
thig particular measure of asking the
companies not to pay beyond a certain
percentage of dividend. ‘But I would
like to ask the hdn, Finance Minister
as to how much money the companies
will refain in terms of not giving ex-
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tra dividend, beyond a certain per-
centage. Will that money so saved
really help the large companies in
terms of further expansion of their
plants? Sir, I do not want to take the
time of the House and give too many
examples. But, then, if large com-
panies save a couple of lakhs or even
a crore or 8o, do you mean to say
that they will be able to use this
money for further expansion? In other
words, will they be able to reinvest
the money saved for further produc-
tion and expansion? Will they be able
to use the money, the amount that is
denied to thousands of shareholders
who, by and large—if not substan-
tially, at least significantly—depend on
this kind of income? 1 would like to
ask the hon. Finance Minister, will he
tell us whether there is any relation-
ship, whether there is any fairness in-
volved, whether there is any justice
involved in this kind of punishment,
which is being meted out to these
small shareholders? Sir, my conten-
tion is precisely this. Of course, we
must come to a stage when we should
say dividend income should not be-
come the sole income In fact, divi-
dend income is an unearned income
and we should not depend on unearn-
ed income. We must make people
work for their bread, for their butter if
they cam get additional Thutter,
for their jam if they can still
get additional jam and then be
done with it. But the point
s, although dividend income is un-
earned income and is wrong stirictly
in terms of principles of a socialist and
egalitarian society, as things obtain
today, will he say all dividend income,
of necessity, is wrong or illegal or im-
moral or undesirable? He would not
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belonging to the lower middle class,
who have fixed income, not very high
income, invested in shares. They may
still save some money every month or
every year and over a period of se-
veral years judiciously and wisely and
without speculation—I repeat—invest
something by way of shares in good
compénies. Now, companies—good
companies—obviously mean two
things. Companies which would give
a large percentage of dividend and
companies which thave a reputation
of stability and certain responsibility,
both in the economic and social life of
the country. If large number of such
ordinary people, teachers, old men and
women etc. have invested in such
shares, how is it that you are going
to help solve the econmomic crisis by
denying dividend to these very people
on whose honesty and labour and
hard work in many fields you depend.
for solving the economic and other
problems? How are you going to help
the situation? This is my problem.
This is my anxiety. Therefore, I
would appeal to the hon. Finance Mi-
nister. Of course, he cannot retrace
at this stage the steps which he has
already taken. But, I would reguest
him to consider the matter again with
all sympathy and sincerity which it
obviously deserves and then find out
the proportionate injustice done to
these small shareholders, the propor-
tionately little benefit which will
accrue to the companies for re-
investment, and further, the propor-
tionately smaller advantage to the
Government in terms of arresting the
money supply in the country’s eco-
nomy. Sir, if all these things are
taken into account, I am sure he will
say that this package deal may still
require some amendments, a few more
amendments. I started by saying
that the intentions of the Finance
Minister are good. He wants to solve
the difficulties. In that ecase, I hope he
will give some thought and gpare
those who cannot and should nat be
punished. He says that these ordinary
people should alto curb consumption.
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I am with him. I am with the Gov-
ernment when they say that every
person and every section of the com-
munity must sacrifice. But, Sir, if
you take all these Ordinances which
have been recently promulgated and
which are now being translated into
legislative enactments, {f you combine
them all and assess the total effect,
will he honestly say that this will lead
%o arresting, to a certain extent, if
not to a large extent, the consumption
patterns in this country? On the other
hand, the Government have by and
jarge left out the very small section
of the community who are very rich
and who possess black money and who
indulge in all kinds of conspicuous
consumption. If you want to lift this
country out of the economic crisis, by
all means ask those who can work and
contribute to contribute. But don't
ask people who cannot sacrifice to sac-
tifice and do not spare people who
must be not only made to sacrifice
but who must be punished as well
for that their wrong doings, This 1s
my fundamental objection to this
package deal

By this, Government have also de-
nied themselves a part of the income-
tax which could have been deducted at
the source. They have also made it
possible for the wealthy managing
directors to get lesser income on their
share of dividends ang thereby reduce
their wealth tax level. If I am wrong,
T may be corrected. I feel you have
allowed the rich to go almost scot free
and made the poor and the middle
class to suffer. The middle-class
People are honest, hard-working and
have fixed wages. They have no
means of making money through un-
desirable means. And, yet, it is they
‘who are belng hit. As Aristetle said,
the backbone of any policy is ulti-
mately the middle class. Today, the
niddle-class people of this country

! -are sandwiched between the few who

are very rich and the vast milliong of
poor people. These middle

extremely
. «class people are the intellectuals with

‘Professional skill, meople with intelli-

.

gence and patriotism. If you are going
to curb the enthusiasm of these people,
I am afraid even granting you save
in terms of finance to some extent,
you are not going to save in terms of
making the middle-class people suffer
less, who today are much worse eco-
nomically, and who are much more
helpless financially! Please, there-
fore, do not compel them to resort to
all kinds of illegal practices. I hope
the minister will have g second look
at the whole thing and correct the
various mistakes and imbalances that
have been unfortunately crehted by
these various ordinances.

off gww wa woaw (qlar) -
mgfa #7 Arfom | 73T Y 416 917 50
wzer oY g A o Y, ag Wiy #7
qra TEr § |

MR. CHAIRMAN: Now there is
quorum. The Finance Minister,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Chairman, I heard the debate with
interest. Some points have been
raised and I would like to deal with
them one by one. But I must make
one general point. Unfortunately, this
Bill either has not been understood
properly, or has been misunderstood
deliberately. Because, I have not
made any unnecessarily exaggerated
claim for this Bill. The Bill is intend-
ed to save, as far as possible, the
money that could have been distribu«
ted by way of dividends and added &
certain pressure to the consumptio®
This Bill is not intended to redistri-
bute the share holding, control mono-
polies, reduce profit-making or any
other desirable object. It is intended
purely, and that too for a temporary
period, to achieve this one result. So,
1 would like hon. Members to judge it
only from that point of view,

Some hon, Members ask whether it
will make any impact on infiation,
because they are doubtful about it. I
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can understarid that. Nor am 1
making any claim that this Bill alone
will make an impact. We are think-
ing of a series of steps which we hope
will make the necessary impact over
a period of time,

Some of the hon. Members asked
about the size of the momey that is
lLikely to be available. Aecording to
our assessment on the basis of some
survey the saving by this measure
would be about Re. 60 to 70 crores a
vear or Rs, 140 to 150 crores in two
vears. An annual pressure on con-
sumption of Rs. 70 croresis not a small
amount,

Then, eome members have attacked
it on all pessible grounds It is very
easy politically to say that it will help
the rich or hurt the poor. In this case,
they have argued both ways—this
will not merely help the rich but will
also hurt the poor. I do concede the
point that there may be a widow or
some person who is depending only on
sharehalding who may be put to some
difficulty. I have my sympathies with
them. Unfortunately, I cannot give
more than that in this particular case
But, normally, a poor man cannot be
expected to invest in a big profit
making company. There may be some
genuine cases But when you are
enacting a law you cannot make such
exceptions.

A  question was asked why the
imoney saved by this measure is not
kept under, the coptrol of the Govern-
#ment If you accqpt the position that
money is, going to be saved or put out
of. cireulation, by this measure then
you will come  afong with me.
main point is th.t & _money savcd
will be, not at th aj.rpoql of consump-
tion but at pn| &hpon‘l of production’
By creating a speéfal fund of it, 1
would have been required to give
them pdditional iterest” on that. I do
not want to do that. This momey is
being kept at the companies level.

8T 21, 1974 ¢ Div,
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with Rs. Bﬂm 70 crotes they are not

to make .any modernigation. or
or.any diveraification,
type of ;people whom

go to banks to get money. At least,
this much we can do. To that extent,
there will be lesser pressure on the
banking system.

SHRI S. M. BANERJEE (Kanpur):
Some of the concerns, whether in Kan-
pur or somewhere else, textile mills
or jute mills, were paid quite a
handful amount by finanaal institu-
tions Instead of using that ‘money for
expansion or modermisation, they cun-
verted the unit 1nto a Junk and started
another unit You have seen that.

SHR]I YESHWANTRAO CHAVAN
They cannot do that Financial insti-
tutions must be at fault 1f they have
not taken care of the money. But in
this case, the money will be in the
hands of the companies. They will be
accountable.  Certainly, the money
will be wunder the comtrol of the
company and the company will
be controlled by the Companies
Act. Sou, they cannot play with the
money as they like, To gay that this
money i8 not kept under the control
of someone is not coryeet because, I
should say, on a cargful congideration,
we degided that this ghould be the
mgthod we should allow in this parti-
culey casq.,

The other poini thet was raised by
Mavalardcar was abous , 'the
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SHR] P. G. MAVALANKAR: There
may be managing directors whe own
shares in their particular companies.
To that exteat, their incomse will go
down and the Government will lose
i terms of wealth-tax. Ig that not
correct?

SHR] YESHWANTRAO CHAVAN:
1f he holds a share, to that extent,
posmbly, it will. Theoretically, it is
guite conceivable. Supposing some-
body earns income from the shares, if
he 13 a wealth«tax payer, to that
extent, he will be saving his wealth-
tax. Conceivably, yes. I do not say,
no. But this is very marginal

The other point that wag raised by
Mr. Janeshwar Misra was about an
exception that we have made in clause
7 He said that the Government, with
this power of exception, will try to
save some of their own people. I cam
assure the House that this 1s not the
intention of the Bill. There will be
proper guidelines according to which
these powers will be exercised. There
is no quesetion of making any distinc-
tion. But there are certan occasions
which may occur I can tell you
what 18 1n our mind When we are
trying to deal with a certain transac-

FESEE
!
g B
%

operative societies are not controlled
by this.

Then my hon. friend. Mr. Naik
made one point as to why certamn
categories of companies have been
included in the Bill and why not
others, The companies which are
covered by Section 104 of the Income-
tax Act have been excluded because
in their case they are required to
specifically distribute a specified per-
centage of distributable income failing
which the companies are liable to pay
additional income-tax under this Sec-
tion. Taking this position into con-
sideration, this was allowed to be
done.

Mr, R. R Sharma made a point that
the rate of interest had gone up to 11
per cent and, therefore, some allow-
ance should be given for the rich
category. While I agree that there
should be a difference in the rate of
return on borrowed capital and on
this capital, as far as new investors
are concerned, there is no danger of
their losing anything because no new
company in the first two years, would
declare dividend. Therefore, as far as
new investment 1s concernaed, this
Bill would not act as a disincentive.

Sir. I have done. 1

16,56 hrs.

[Sart Dmnvesu CHANDRA GoswaAmr in
the Chair]

ot T m gk (aRT) . @
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w ¢ W 9w %7 anfew sEw
s ) swfog ¥o wwEd feww
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17.00 hss.

SHRI 8. M. BANERJEE (Kanpur):
Mr. Y. B. CHAVAN is one of the best
debatorg in the House but today I have
soon, while replying, his reply waa
most unconvincing because it did not
come out of his own conviction. It s s
fact when this money is in the conffers
of the Government there would have
been much utility of this money.
It is not that I am against all those
businessmen. But the real thing is
this. In a city like Kanpur my ex-
perience is this. Kanpur is a city of
poverty and plenty. I have seen
cases of Government money not being
paid by capitalists. As regards provi-
dent fund amounts it runs to Rs. 22
crores or more. Now it is Rs. 32
crores or so which has not been de-
posited by the employers. In the
ESIC it runs to the tune of Rs. T4
crores and still this is not paid. Sales
tax to the tune of crores and income-
tax to the tune of Rs. 500 to Rs. 600
crores is still pending. I doubt
whether this money will be utilised
for the purposes of modernisation and
expansion of the industry to push up
production. If my contention is correct
even by 25 per cent then this Bill or
this piece of legislation it not going to
serve any useful purpose and a day
will come when this Bill will have to
be withdrawn.

The Minister while replying said
that the poor cannot afforq to buy
shares. But I can quote instances
where even ordinary employers I have
become shareholders; they purchase
shares worth Rs. 10 or Rs. 20 or Ras. 30.
It does not mean that shareholders
should buy 500 or 800 shares. Any pro-
gressive employer can distribute
shares among the employees. I am not
talking of those shareholders who are
kith and kin or friends or relations
of the businessmen, I hold no brief
for them. , In the Consultative Com-
mittee on General Insurance when
Mr. J. R. D. Tata pleaded that some
of the shareholders are extremely
poor, they were widows and so on,
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Mr. Chavan said that thic matter
should be considered. If in the New
India Imsurance Company there are
such poor people it cgn be the case in
other concerns also. I would request
the Minister to give a second thought
and see whether this Bill is at all
necessary, in the larger interests of
the country. We should mop up more
resources and we should and depen-
dence on foreign countries whether it
1s the Soviet Union or whether it is
U.S.A In that case, the efficiency can
only be achieved if we are able to
mobilise money from the business
hands and from the labourers com-
bining both of them together. If this
is done, then our country can be self-
sufficient. That will also reduce the
inflation to a great extent The more
production the country has the lesser
will be the cost of production and
lesser will be the inflation

With these words, I once again op-
pose this Bill not because I have
moved the Resolution disapproving
the Ordinance but because I feel its
utility is less and futility i1s more
On that score I oppose this Bill

MR. CHAIRMAN: Now I shall put
the Statutory Resolution No. 13
moved by Shri Banerjee to the vote
of the House. The question is:

“This House disapproves of the
‘Companies (Temporary Restric-
tions on Dividends) Amendment
Ordinance, 1974 (Ordinance No. 9
of 1974) promulgated by the Pre-
sident on 15th July, 1874

The motion was negatived.

MR. CHAIRMAN: I shall put Sta-
tutory Resolution No. 12 moved by

Shri R. R. Sharma to the vote of the
House,

The question is: LI

“This House disapproves of the
(Temporary Restric-

tions on Dividends) Ordinance, 1974
«(Ordinance No. 7 of 1974) promul-

gated by the President on the 6th
July, 1974.”

‘The motion wag negatived.

MR. CHAIRMAN: Now, I am put-
ting the consideration motion moved
by Shri Y. B. Chavan to the vote of
the House.

The question is:

“That the Bill to provide, in the
interests of national economic deve-
lopment for temporary restrictions
on the power of certain companies
to declare dividends out of profits
and for matters connected there-
with or incidental thereto, be taken
into consideration.”

The motion was adepted,

MR. CHAIRMAN- Now we shall
take up clause by clause conside-
ration. On Clause 2 there are amend-
ment 1n the name of Shri Atal Bihan
Vajpayee. He 1s not here. There are
three amendments—amendment Nos.
1, 2 and 3 by Shri R. R. Sharma Are
you moving?

SHRI R R SHARMA: I beg to
move:

Page 2, line 1,—

for “twelve per cent.” substi-

tute “twenty per cent.” (1.).

Page 2, line 4—

for “lower” substitute—

"hlzher" (2)

Page 2, line 2,— )

for “face value” substitute

“current market value” (3).

ety & sy o i, Freresit
WX qrETer wEt A e o arfew
W § ) Ao e & e wer age
aWT wET T | W IAwr  Rfrwr
w7 wiEw @Ay Y orgwr | et ft
oy fomd oft & T ST WA T
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a7 oC IE AE ¥ o agw ¥ WRA
A AT AW @ § 1 W wETor
wraw, § forgt & femarae ¥ are av
ardt wrofifawr w1 eyer fod ¥ ww
W STIGE ST T WOXTF gwar
¢ 1 Efed #7 4 wiede @ € Wi T
ag wrwg & s wwe wgRa w1 A
CECR R SL I o e
ugz §¢ | (xfr)

MR CHAIRMAN. Would you hke
to say something on these?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN),
Sir, I am not acceptmg them I am
rather surpriseq to see the amend-
ments On the one had they talk of
the poor people Now, they want the
rate of dividend to be raised from
12 per cent to 20 per cent It seems
they are trying to be the advocates of
these big—giant—companies I cannot
accept them Does 1t suit them?

MR CHAIRMAN 1 am putting all
these three amendments to the vote
of the Hquse

Amendments (Nos 1 to 3 were put
and megatwed

MR CHAIRMAN The motion 18

“That Clause 2 stand part of the
Bill”

The motion was adopted,

Clause 2 was added to the Bill

Clauges 3 to 16, Clause 1, the Enact-
g Formula and the Title were added
to the Ball.

SHRI YESHWANTRAO CHAVAN
Sir, 1 beg 16 move’

“That the Bal be passed ”

MR CHATRMAN' Now, the ques-
tion 1s»

“Yhat the BIH be passed™
The motion was adopted

MR CHAIRMAN Now, we take up
Items No 15 of the agenda
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